
IN THE COURT OF PRINCIPAL SESSIONS JUDGE, SRINAGAR.  
                                

JO Code : JK00026 

CNR No  : JKSG 

B.A. No     :           /2020. 
Date of Institution :      04.08.2020 

Date of Order    :    04.08.2020 

 

In the case of: 
1. Javaid Ahmad Pinchoo (aged 37 years) 

2. Firdous Ahmad Pinchoo (aged 34 years) 

Both sons of Ghulam Mohammad Pinchoo 

Residents of Nundreshi Colony “B” Bemina, Sgr. near petrol pump  

3. Muzaffar Ahmad Khuroo (aged 26 years)  

S/O: Abdul Hameed Khuroo 

4. Mst. Rafiqa (aged 47 years) W/O Abdul Hameed Khuroo 

D/O: Ghulam Mohammad Pinchoo 

Both residents of Shah Colony Parimpora, Srinagar  

Presently at Nundreshi Colony “B” Bemina, Srinagar.   

              (Petitioners) 

    Through:  Adv. Mohammad Saleem Mir 
   VERSUS 

Union Territory of J&K through SHO police station Parimpora, Srinagar 

                (Respondent) 

    Through: Public Prosecutor(CPO) 

__________________________________________________________ 

In the matter of: 
 Application for grant of anticipatory bail U/S 438 Cr.P.C. 

 

CORAM: Abdul Rashid Malik 

 
O R D E R 

Through Video Conferencing 

 
 Apprehending their arrest in some false and frivolous case 

registered at respondent police station and pleading innocence, the 

petitioners have moved this application seeking grant of bail in their 

favour, in anticipation of their arrest. 

 Heard learned Counsel for petitioners through video conferencing 

and perused the application. 

 Issue notice to SHO P/S Parimpora, Srinagar through 

prosecution to file the police report and objections on the next date. 

Public Prosecutor (CPO) waives notice and seeks adjournment to file 

objections to the application. Granted. In the meanwhile, it is directed 



that in the event of petitioners being arrested, they shall be released on 

bail provided they are not involved in any offence carrying punishment 

of more than seven years, or any special offence, or a case of sexual 

assault, in case they furnish personal bonds to the tune of Rs. 

50,000/- each and surety bonds of the like sum to the satisfaction of 

the investigating Officer, for their attendance and appearance before 

Court in the event of trial and before the Investigating Officer as and 

when they are required during investigation of the case. The petitioners 

shall not leave the territorial limits of the jurisdiction of this Court 

without seeking prior permission from IO and shall not tamper with the 

prosecution evidence and hamper the investigation. The interim bail 

shall remain in operation till next date.  

 Digitally signed copy of this order shall be transmitted to the Ld. 

P.P (CPO) and police concerned for submission of police report and 

objections.  

 Put up on 14-08-2020. The Learned Counsel shall submit hard 

copy of the bail petition alongwith the Vakalatnama and relevant 

documents in the Court immediately after the lock down is over and the 

petition shall be formally numbered and registered including allotment 

of CNR No. Copy of this order shall be uploaded on the web site of 

District Court Srinagar.  

                                                                          Sd/-  
Announced:                Principal Sessions Judge, 
04.08.2020                    Srinagar. 

“Tanveer” 
 Ld. P.P (CPO) to forward digitally signed order copy to concerned 

SHO for compliance and also to file detailed police report and objections 
on the next date.  

 

                                                     Principal Sessions Judge, 
                                                                    Srinagar.  
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